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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No.1229 of 2024

In Re: "News Item titled "Over 1200 sources polluting water bodies in
Punjab reveals govt. report" appearing in the Tribune dated
16.09.2024.

Interim reply by way of affidavit of Er. Vicky Bansal, Environmental
Engineer, Punjab Pollution Control Board, Regional Office, Barnala on behalf of
Punjab Pollution Control Board i.e. respondent no.1 in compliance to order dated
15.10.2024.

I, the above-named deponent, do hereby solemnly affirm and state

as under:
{T ( Bespscﬁully showeth:

.'“vr'-i:'*';?‘ H iy
f A Foi L2 -" e\ # a
ila : fm %}%T'_hat the above-mentioned Original Application was registered by the
*};\ gL «Hon ble National Green Tribunal in exercise of its suo moto powers on the

\(;ﬁ:_:i__ ({ ; fbasm of "News Item titled "Over 1200 sources pollutlng water bodies in
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2) That after consideration of the matter, the Hon'ble Tribunal was pleased to
pass an order dated 15.10.2024 thereby impleading the Punjab Pollution
Control Board, the Central Pollution Control Board and Ministry of
Environment, Forest and Climate Change, Regional Office, Chandigarh as
respondents in the case with direction to file their response / reply before
the Tribunal.

3) That in compliance to the orders dated 15.10.2024 of the Hon'ble Tribunal

and in view of the facts and circumstances of the case, the competent

2y
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authority of the Board has constituted a committee of the following officers
vide office order no. 475 dated 10.12.2024 to gather information and

prepare status report in the case.

a) Environmental Engineer, Regional Office, Amritsar- Nodal Officer
b) Environmental Engineer, Regional Office, Sangrur- Member

c) Environmental Engineer, Regional Office, Jalandhar-Member

d) Environmental Engineer, Regional Office, Patiala-Member

e) Environmental Engineer, Regional Office, Barnala-member
Convenor

A copy of office order no. 475 dated 10.12.2024 issued by the Punjab
Pollution Control Board is enclosed as Annexure-A. It is pertinent to
mention here that after the issuance of office order no. 475 dated
10.12.2024,

Environmental Engineer to head the committee of the officers and the

the Board has appointed Er. Kuldip Singh, Senior

A ii«;  Environmental Engineer, Punjab Pollution Control Board, Regional Office,
1 > £ “"‘
N ﬁ‘ f«ﬁﬁrnala was assigned the duty to file before the Hon'ble National Green
1Olg ¥ iTrrl::u nal.
=\ o
\ % \gp K.
\ @; G 4) That keeping in view the facts of the case, the Chief Engineer (Drainage),
b Eh__, | ” |
VT Department of Water Resources, Punjab, Chandigarh was requested vide

letter no. 919 dated 08.01.2025 to nominate nodal officer of the
Department to provide the list of 1200 water polluting sources which are
discharging into drains / river so that joint visit of these water polluting
sources can be done and status report can be filed before the Hon'ble
National Green Tribunal. A copy of letter no. 919 dated 08.01.2025 is

enclosed as Annexure-B.

In reference to letter dated 08.01.2025 of the Punjab
Pollution Control Board, the Chief Engineer/ Drainage-cum-Mining and

Geology, Water Resources Department, Punjab, Chandigarh vide letter no.
36/2025/D&F dated 21.01.2025 has appointed Sh. Jayant Kaushik, ADE of
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the Department of Water Resources, Punjab as the Nodal Officer to provide
the desired information. A copy of letter dated 21.01.2025 of the Chief
Engineer, Drainage, Department of Water Resources, Punjab is enclosed

as Annexure-C.

That the Nodal Officer appointed by the Department of Water Resources
has shared the list of water polluting sources with the Environmental
Engineer, Punjab Pollution Control Board, Regional Office, Barnala on
24.01.2025.

That considering the information supplied by Sh. Jayant Kaushik, ADE,
Department of Water Resources, Punjab, the Board has taken up the
matter with the officers of the Department of Local Government and the
Department of Rural Development and Panchayats and a meeting of the
concerned departments including the Regional Offices of the Punjab
Pollution Control Board was convened by the Nodal Officer appointed by

_',-,n-‘l r ﬂ‘dx"‘.‘

71 ‘f‘hat online meeting on 27.01.2025 was attended by the Chief Engineer of

the Department of Local Government; Superintending Engineer of the

\ "~/ Department of Rural Development and Panchayats, Mohali; Assistant

Divisional Engineer, Department of Water Resources and all the
Environmental Engineers of Regional Offices of the Punjab Pollution Control
Board. The Nodal Officer appointed by the Board has inter acted with the
officers of the above-mentioned departments and desired the relevant
information so that status report is filed before the Hon'ble National Green
Tribunal. The concerned departments has sought time of one month to
verify the polluting sources and to submit the action taken report to the

Board. After deliberations, following decisions were taken during the
meeting.

a) The Department of Water Resources shall update the
status of water polluting sources by 28.01.2025 and



8) That the minutes of the meeting held on 27.01.2025 have been conveyed
by the Board to the concerned departments vide letter no. 693-96 dated
28.01.2025 for information and compliance. A copy of letter no. 693-96
dated 28.01.2025 alongwith minutes of the meeting held on 27.01.2025 is

D)

shall share the updated list with the Board. The
department shall also provide the contact details of all

concerned Divisional Engineers for any query.

The Department of Rural Development & Panchayats
shall verify the point sources related to it and submit
the action taken report of all water polluting sources
mentioned in the list provided by the Department of

the Water Resources, within one month.

The Department of Local Govt. Punjab shall verify the
point sources related to it and submit the action taken
report of all water polluting sources mentioned in the
list provided by the Department of the Water

Resources, within one month.

All the Regional Offices of the Board shall verify the
water polluting sources falling under their area of
jurisdiction and shall submit action taken report,

within one month.

enclosed as Annexure-D.

9) That after receiving the information from the concerned departments and
Regional Offices, the Nodal Officer appointed by the Board will compile the
data for filing of status and action taken report before this Hon'ble Tribunal.
In this regard a time period of two month is requested for filing the final

status report before this Hon'ble Tribunal.

26



27

K.

It is, therefore, prayed that a time period of two months may please
be granted to the Punjab Pollution Control Board to file the status and action

taken report before this Hon'ble Tribunal.

Deponent
e Y
Date: 6 -O\— 2o0LS (Vicky Bansal)
Environmental Engineer,
Place: [LM“&.«QQ Punjab Pollution Control Board,

Regional Office, Barnala

Verification:

I, the deponent above named, do hereby verify and state that the
contents of the above affidavit are true and correct to the best of my knowledge
and belief, as derived from the official record. No part of the above affidavit is

false and nothing material has been concealed there from.

Deponent

Date: %o -©\ - 2225 (Vm) )

Environmental Engineer,

Place: [ . v=Xa Punjab Pollution Control Board,
[ Regional Office, Barnala
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The Hon'ble National Green Tribunal has registered Original Application No.

1229 of 2024 in exercise of suo moto powers on the basis of a news item “Over 1200
sources polluting water bodies in Punjab reveals Govt. report” appearing in the Tribune

dated 16.09.2024.

2) The news item relates to a government report that identifies over 1,200 sources
of pollution affecting water bodies in Punjab. As per the article, the highest number of
pollution sources, 390, were found in Amritsar, followed by 159 in Sangrur. The article
highlights that the report provides a district-wise breakdown of pollution sources, with
other notable figures including 82 in Jalandhar, 66 in Patiala, and 59 in Barnala. As
per the report, untreated water from villages, municipal committees, and other
organizations is often discharged directly into rivers and drains, leading to significant
water pollution. This practice violates both the Water Pollution Act and the Northern
India Canals and Drainage Act of 1873. Furthermore, it is asserted that pollution is not
just an envitonmential issue; it poses significant risks to public health, affecting drinking

water supplies and increasing the risk of waterborne diseases.

3) After consideration of the matter, the Hon'ble National Green Tribunal
vide order dated 15.10.2024 has impleaded the Punjab Poliution Control Board,

Central Pollution Control Board and Ministry of Environment, Forest and Climate
Change, Government of India with direction to file their response / reply by way of

affidavit at least one week before the next date hearing on 04.02.2025.

4) In view of the above facts and circumstances of the case, a committee
of following officers is hereby constituted to gather information and prepare status

report in the case.

-a) Environmental Engineer, Regional Office, Amritsar -Nodal Officer
. b) Environmental Engineer, Regional Office, Sangrur- Member
¢) Environmental Engineer, Regional Office, Jalandhar - Member
d) Environmental Engineer, Regional Office, Patiala - Member
e) Environmental Engineer, Regional Office, Barnala — Member Convenor
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S) ~ The Environmental Engineer, Regional Office, Amritsar will act as Nodal

Officer and Environmental Engineer, Regional Office, Barnala as member convener in
the case. The Nodal Officer will file reply before the Hon'ble National Green Tribunal
well before the next date of hearing on 04.02.2025 after approval of the competent

authority.
sdi-

Prof (Dr.) Adarsh Pal Vig
Chairman

Endst. No. . 30 64 | 65 : Dated _L(L’_L'L’ 2

A copy of the above is forwarded to the following for information and
immediate necessary action:

1. Environmental Engineer, Punjab Pollution Control Board, Regional Office,

Amritsar.
2. Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Sangrur.
3. Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Jalandhar.
4. Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Patiala.
@ Environmental Engineer, Punjab Pollution Control Board. Regional Office,
Barnala. T i
brbum\x { J\\J\r&j
{2 Chairman
Endst. No. Patal ... .

A copy of the above is forwarded to the following for information and for
ensuring immediate necessary action and compliance:

1) The Chief Environmental Engineer, Punjab Pollution Control Board, Jalandhar
Patiala and Ludhiana.

2) The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal
Office, Amritsar, Jalandhar, Bathinda, Patiala-1/2, Ludhiana-2.

sd/-

Chairman
Endst. No. DN

A copy of the above is forwarded to the Member Secretary, Punjab
Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala for information

please.
sdf -
Chairman
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The Chief Engineer-(Drainage),
Department of Water Resources; Punjab
Sector.18B, Madhya Marg,
_, Chandigarh, Pin code; 160018.
.sSlUbjéct:  Compliance of Hon'ble NGT order dated 15,10.2024 in the matter of OA No.
" 1229/2024; News Item titled "Over 1200 sources poliuting water bodies In
Punjab reveals govt. report appearing in the Tribune dated 16.09.2024.

It is informed that the Hon’ble National Green Tribunal, Now__ﬂelhi has

registered OA No. 1229 of 2024 in exercise of sou moto powers on the basis of a news item
. “Over. 1200 sources polluting water’ bodies in Punjab reveals Govt. report” appearmg in the

Trfbuaedated 16.09.2024.
" The news item relates to a government report that rdentlﬁes over 1,200

_sources of pollutloo affecting water bodies In Punjab. As per the article, the highest number
of pollution sources, 390, were found in Amritsar, followed by 159 in Sangrur, 82 in Jalandhar,
66 in Patiala, and 59 in Barnala.'As per the report untreated water from villages, municipal
committees, and other organizations is often discharged directly into rivers and drains,
Ieadlng"to"'sfg'rﬁﬂoant water pollution. This practice violates both the Water Pollution Act and

“the Northern: India Canals and Drainage Act of 1873. Furthermore, it is asserted that pollution
is not just an.environmental issue; it poses slgmﬂcent risks to publichealth, affecting drinklng

water supphes and increasing the risk of waterborne diseases.

After consideration of the matter,.the Hon'ble National Green Tribunal vide
order dated 15,10.2024 has impleaded the Government of Punjab & Government of India
with direction to file their response / reply by way of affidavit at least one week before the

next date hearing on 04.02.2025.

It ls therefore, requested to nomlnote one Nodal Officer of your department

to prowde thie list of above mentioned 1200 water polluting sources whlch are discharging
into drams/nver 50 that joint visit of: these water pollutlng sources can- be done and status

report’can be filed before the Hon'ble NGT.
Treat it as most urgent,

e e £ o{C

TIRTE 55, 59 98, ufenmsr
Vatavaran Bhewen, Nabha Road, Patiala - 147001

E-mail ; chairmolwmlib_mm msppcb@gmail. cam
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o, = TN Annexure -

Chief Engineer/Drainage cum Mining & Geology,
Water Resources Department, Punjab, Chandigarh.

No: 36/3035/08F Dated: §//01/303S

From

Chief Engineer/Drainage-
cum-Mining & Geology,
Water Resources Department,
Punjab, Chandigarh.

To

Member Secretary
Punjab Pollution Control Board

Subject: Compliance of Hon’ble NGT order dated 15.10.2024 in the matter of OA No.
1229/2024; News Item titled “Over 1200 sources polluting water bodies in
Punjab reveals govt. report” appearing in the Tribune dated 16.09.2024.

1.0 Please refer to your letter no. PPCB/No. 914 Dated 08/01/2025 and
subject cited above.

2.0 Sh. Jayant Kaushik, ADE (Mob: 62397-78760), is hereby designated as the

Nodal Officer from Department of Water Resources, Punjab to provide the
desired information.

=

Chief Engit;eer/l‘.)rainage cum
Mining & Geology,
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PPCB/2025/No. .0.13.~ 1. « LML
To

1. Sh. Rajiv Sharma,
The Chief Engineer (Municipal Council),
Department of Local Govt., Municipal Bhawan,
Sector 35-A, Chandigarh.

2. Sh. Tejinder Singh Multani,
The Superintending Engineer,
Department of Rural Development and Panchayats,
Vikas Bhawan, Sector 62, Phase-8, Mohali.

3. The Environmental Engineers (All Ros)
Punjab Pollution Control Board,
Punjab.

4. Sh. Jayant Kaushik, ADE,
Department of Water Resources, Punjab,
Sector 12-B, Madhya Marg, Chandigarh.

Subject:  Minutes of the meeting held on 27.01.2025 at 3:00 p.m. through
Video Conference to ensure the compliance of Hon’ble NGT order
dated 15.10.2024 in the matter of OA No. 1229/2024; News Item
titled "Over 1200 sources polluting water bodies in Punjab reveals
govt. report" appearing in the Tribune dated 16.09.2024.

Please find enclosed herewith the copy of Minutes of the meeting taken by
Sh. Kuldeep Singh, Senior Environmental Engineer, Punjab Pollution Control Board, Zonal
Office-2, Ludhiana on 27.01.2025 at 3:00 p.m. through Video Conference to ensure the
compliance of Hon’ble NGT order dated 15.10.2024 in the matter of OA No. 1229/2024
for information and compliance.

DA/As above
- Sl
Environmental Engineer

Endst. NO£Q7—-C{ ? Dated.?:?/:’.{}.?ﬂ.’ks

A copy of the above is forwarded to the following for information, please:

4IF The Member Secretary, Punjab Pollution Control Board, Head Office, Patiala.
2. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
3. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal

Office-2, Ludhiana.

DA/As above %ﬁ/h c,

Environ al Engineer

=

B3dl €239, 55
4 B-013A/01569, TH! IBAT, ATTHE JETEN'I’ S'EIAT 35, HITH
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Subject: Minutes of the meeting

,l
R il

taken by Sh. Kuldeep Singh, Senior

b Pollution Control Boa rd, Zonal Office-2,
gh Video Conference to

dated 15.10.2024 in the
"Over 1200 sources
pearing in the

Environmental Engineer, Punja
Ludhiana on 27.01.2025 at 3:00 p.m. throu

ensure the compliance of Hon’ble NGT nrder_
matter of OA No. 1229/2024; News Item titled ;
polluting water bodies in Punjab reveals govt. report” ap

Tribune dated 16.09.2024.

The following were present in the meeting: -

Sh. Kuldeep Singh, SEE, Punjab Pollution Control Board, Zonal Office-II, Ludhiana.

Sh. Rajiv Sharma, CE, Department of Local Govt. Punjab, Chandigarh.

Sh. Tejinder Singh Multani, SE, Department of Rural Development and Panchayats, Mohali.
Sh. Jayant Kaushik, ADE, Department of Water Resources, Punjab, Chandigarh.

All the Environmental Engineers, Regional Office’s, Punjab Pollution Control Board.

Bl ol ol

At the outset, Sh. Vicky Bansal, Environmental Engineer, PPCB, RO, Barnala

welcomed all the participants. He apprised the members regarding background of the subject

cited case pending in the Hon'ble National Green Tribunal, New Delhi. He informed that OA No.
1229 of 2024 is registered suo-moto on the basis of a news item titted “Over 1200 sources
polluting water bodies in Punjab reveals Govt. report” appearing in the Tribune dated 16.09.2024.

The news item relates to a government report that identifies over 1,200 sources
of pollution affecting water bodies in Punjab. As per the article, the highest number of pollution
sources, 390, were found in Amritsar, followed by 159 in Sangrur. The article highlights that the
report provides a district-wise breakdown of pollution sources, with other notable figures including
82 in Jalandhar, 66 in Patiala, and 59 in Barnala. As per the report, untreated water from villages,
municipal committees, and other organizations is often discharged directly into rivers and drains,
leading to significant water pollution. This practice violates both the Water Pollution Act and the
Northern India Canals and Drainage Act of 1873. Furthermore, it is asserted that pollution is not
just an environmental issue; it poses significant risks to public health, affecting drinking water
supplies and increasing the risk of waterborne diseases.

He further informed that the next date of hearing before the Hon’ble NGT is fixed
for 04.02.2025.

He apprised that Punjab Pollution Control Board vide letter no. 919 dated
08.01.2025 had requested the Chief Engineer (Drainage), Department of Water Resources,
Punjab to nominate one Nodal Officer of his department to provide the list of above mentioned
1200 water polluting sources which are discharging into drains/river so that joint visit of these
water polluting sources can be done and status report can be filed before the Hon'ble NGT.

The Department of Water Resources, Punjab vide letter no. 36 dated 21.01.2025
has designated Sh. Jayant Kaushik, ADE (Mobile No. 62397-78760) as nodal officer to provide
the desired information. Accordingly, Sh. Jayant Kaushik, ADE vide e-mail dated 24.01.2025 has
provided the list of above said water polluting sources, which has been shared through whatsapp
with all the members.

Sh. Paramijit Singh Multani, SE, Department of Rural Development and Panchayats

told that they have scrutinized the list provided by the Department of Water Resources and
according to this list, 619 water polluting sources are related to this department. Further he added



that 181 more point sources are identified by their department, whose sullage wat

or indirectly in various rivers of State of Punjab, thus totalling 800 water polluting
rejuvenation of villages p

sources. He
onds. He

apprised that 10 years Action Plan has been prepared for
filed

further told that around one month is required to verify these 800 point sources by the

officers and to submit action taken report in the matter.

Sh. Rajiv Kumar, CE, Department of Local Govt. Punjab said that they will identify
action in the matter. He

point sources related to their department and shall take appropriate
in the

further informed that at least one month is required to submit the action taken report

matter.
The Officers from the Regional Offices of PPCB told that it will take one month

time to verify these water polluting sources falling under their area of jurisdiction and to submit

action taken report.
Sh. Jayant Kaushik, ADE, Department of Water Resources said that the field

officers of his department are updating the status of paint sources and will submit the final list
by 28.01.2025. He informed that his department is also taking against the violators as per law.
He further told that for any query related to any point soufce, concerned Divisional Engineer of

his department can be contacted.
After deliberating the matter in detail, it was decided as under: -

1. The Department of Water Resources shall update the status of water polluting sources by
28.01.2025 and shall share the updated list with the Board. The department shall also
provide the contact details of all concerned Divisional Engineers for any query.

2. The Department of Rural Development & Panchayats shall verify the point sources related
to it and submit the action taken report of all water polluting sources mentioned in the list
provided by the Department of the Water Resources, within one month.

3. The Department of Local Govt. Punjab shall verify the point sources related to it and
submit the action taken report of all water polluting sources mentioned in the list provided

by the Department of the Water Resources, within one month.
4, All the Regional Offices of the Board shall verify the water polluting sources falling under

their area of jurisdiction and shall submit action taken report, within one month.

Meefing ended with vote of thanks

@«%/
=

er falls directly
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